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[Passep BY. THE INDIAN LEGISLATURE. |
B (Rec&wec/ the assent. of the Governor Gene/al on the 4th
i ' April, 1930.)

An Act further to amend the Indian Income~tax Act, 1922
- for certain purposes.

HEREAS it is expedient further to amend -the Indian
Income-tax Act, 1922, for the purposes hereinafter
appearmg, It is hereby enacted as follows:—

1. This Act may be called the Indlan Income-tax (Second Short title.

Amendment) Act, 1930.

2. In sub-section (£2) of section 14 of the Indian Income- Amendment of
* section 14, Act

-tax Act, 1922 (hereinafter referred to as the said Act),—  XIof192

. (@) in clause (b), after the word ‘‘ assessment’’ the Word

““ or”’ shall be added; and
(b) the followmg clause shall be added, namely —

¢ (o) any sum which he receives as his share of the
~ profits or gains of an association of individuals -
other than a Hindu undivided famlly, com-
pany or firm, where such proﬁts or gains have
been assessed to income-tax.’

"~ 8. In section 26A 9f the said Aot ' : Amendment of
. . . section 254,
(a) in sub-secticn (1), : Act XI of 1922,

(z) after the word “’h1therto e athe“*WOrds “ agressed
as "*'shall be’ mSerted gnd -

#hefote the end of the p1ev10u§;§7ear
"e omltted and

(b) the followmg ‘sub- section shalff be sadded,g@amely —

‘“ (3) Where such.an order has not been passed in res-
pect of a Hindu family hitherts assessed as.
und1v1ded such family shall be deemed, for

- : the

I 1

Price 1 anna or 13d.]




Indian Income-tas (Second, Amen'd/mént). [aor xx11

‘the purposes “of this Act to continue to be ay/,
" Hindu und1v1ded fafnllyv ' '

Amendrment of

- Ation 50, At 4, In section 30 of the sald Act, aftel the word and ﬁgures

- XL of1922. - - ¢ gection 25’ the words, ﬁgules and lettel ““ or section 25A 7’ .
) * shall be 1nserted
Amendment of

© Heotion 31 Aot 5. In sub sectlon (3) of sectlon 31 of the said Act —
XT of 1922/

(a) aftel the words ‘ thereupon ploceed to-make such

fresh assessment,” the' followmo shall e 1nselted
namely : —

“or, in the case of an order refusing to malke a fresh
" assessment under section 27,

» ~ A{c) confirm such order, or cancel it and direct the
S S . Imcome-tax Officer to make a fresh assess-
; ment,”” ; and

' ~ (b) clause (c) ‘shall be re-lettered as clause (d).

Amenduent of 8. In section 37 of the said Act, after the figures ¢ 228
XLof 1922.  the words and figures ‘¢ and for the purposes of section 196°’
" - sghall be inserted. :

:}:@&%ﬂgﬂ%{ . 7. In sub-sections (1): (2) and (3) of sectio’n‘48 of the said
Xtof1022.  Act, after the words ‘‘ Income-tax Officer *’ the words ““or

other authority appointed by the Governor General in Council - :
in this behalf ’’ shall be inserted. - - : :

~ 3

Amendment of . — .
Amenduent o 8. In section 50 of the said Act, . |
I XTof1028. - o

(a) after the word ‘‘ recovered ’’ the words. ‘‘ or before
o . : _ the last day of the financial year commencing after i
'  the expiry of the previous year, as idefined in o 1-’
clause (11) of section 2, in which the income arose \
on which- the tax was recovered, whichever period i
may expire later ” shall be added and

(b) the foilo’wmg prov1so shall be added, namely:—

IR P10v1deﬂ that a claim to réfund under section 49 may S
be admitted after the period of limitation here- o
i ~in prescribed, when the applicant sat1s_ﬁ_es the d
Cowmissioner, or an Assistant Commissioner ’

of Income-tax speciall§* empowered in this

behalf by the Cent#al Board of Revenue, that

he had sufficient caﬁ’]se for not making the
~claim w1th1n such penod ” '
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or 1930.] aniaﬁ Income-taa” (Second A'fﬁend/mgni;);

‘9, In- cladse (a) of the first proviso to sub section . ( ) o of Amendment of
seotion 54 of the said Act, the Wards and ﬁgures i sect10n 193 KT of 1622,
' f ’’ shall be omitted. o - TR _
10. Section. 60 of the said Act shall be numbered as sub- ?3?3?33“‘3%%
section (I) ‘of section 60, and the following sub-section sheﬁll XI.0f1922.

be added namely : —

“_(2) Where, by reason of any portion of ‘an assessee’s
; - o salaly belng paid in arrears or in advan(*e his
A income is assessed at a rate higher than that at
- - which it would otherwise have been assessed, the
Governor General in Council may grant such relief’
as he may think fit.” : » ‘

" 11. In sub- seotlon (2) of sectlon 66 of theasald Abt,— &?ﬁ%ﬁ;ﬁ?&;&%ﬁ
XI of 1922.
(a) for the words ‘‘ within one month of the: passing of '

an order under section 31 or section 32’ the words
“ within sixty days of the date on which he is
“%erved ‘with notice of an order: under section 31 or
section 32 ’’ shall be substltuted

(b) for the words ‘‘ one month > in the second place
~ where they oceur, the Words *‘ sixty days ” shall be
substituted.

12 After section 67 of the sald Act the following seotlon Insertion of new .

« section 67A in
shall be inserted, namely :— Act XT of 1922,

- {“67TA. In computing the perlod of limitation prescribed Compytation of
for an appeal under this Act or for an application under limitation.
section 66, the day on. which the order complained of -was ’

. made, and the time requisite for obtamlng a copy of such
01der shall be excluded »
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